
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ANMEDABAD BENCH 

kxtc4tt 

CATl!I2 

77 OF 1991 

DATE OF DECISION 9-4-1991 

3havarlal .D. 	 Petitioner 

Nr.. K.K.Shah, Advccte for the Petitoner(*) 

of Idjj 	Or 4 	 Respondent s. 

Advocate for the Responawii(s) 

The H. hie Mr. i. 	-ir /, 	cTministrativ iEiftjLj r 

The ,1-Jon'ble Mr. 	Jhat 	JudVj1 i'm.r 

Whether Reporters of loca' papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgernent? 

Whether it needs to be circulated to other Benches of the Tribunal? 
tD-1i 



BNM C"I  

Bhavarl al .D. 
Electrical Chargeman, 
Western Railway, 
Gandhidham, 
Ajmer Division. Applicant. 

(Aclvocate:Mr.K.K. Shah) 

Versus. 

Union of India,represeritd by 
he General Manager,(E), 

Headquarter office, 
Western Railway, 
Church gate, 3onb ay - 20. 

The Divisional Railway Mariiger(E), 
Divisional Office, 
Western Railway, 
Ajmer. 

(Advocate: Mr. 13.R.Kyada) 

ORAL ORDER 

O.A.No. _1 

Late: 9-4-1991 

Per: Hon'ble Mr. M.M. Singh, Administrative Member. 

Mr.K.K. Shah, learned counsel for the aoplicant1  

makes urgent mentions for taking of O.A.No. 77/91 

for consideration on the ground that the applicant 

wants permission to withdraw the original application 

with liberty to file fresh application. A letter from 

applicant Bpavarlal.D dated 9.4.1991 be taken on 

record, r1dtne  application is &s'ed for want of 
dfru14L 4 b 

prosecutionas withdrawn. COW of the order may be 

given to the counsel for the applicant. 

11  L-1  "), 

(R.C.Ehatt) 
Judicial Member 

(M.M. Singh) 
Adjiin. Member. 


